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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD

o _
| | CIRCUIT BENCH AT LUCKNOW
.g ;
‘p,A. NO. 1914787 (T)
A .
i) J’ ,
o Writ Petition No. 3817/85
[‘; - TR X AN N N
i .
! Aziz Mirza cosssss e Applicant
; | Versus
:;r Union Of India & S es e e ot ! Resp@mdent
f others
i
j Hon. Mr. JeP. Sharma, JeM.
; ' A writ petition was filed by Shri Aziz Miraa
| | | |
; pefore the Hon'ble High Court, Lucknew Bench and subsequen=
j - ‘
! t1ly it was transfered to the Tribunal under section. 29 of
o] the Administrative Tribunal, Act™1985,
,\{; .‘ l .
b The learned counsel for the respondent moved
v '-!Ql\

a miscellaneous application 135/90 that the relief desired .
’ )
{ ;

by the applicant has peen granted to him, The ieérneq;

i counsel for the applicant Shri A, Kumar appeared and said

E B that in view of the above, he is not pressing the writ
petition. T.A./Writ pétition is therefore dismissed as

- ﬁ\ \
& I )
W\

infructous at the own cost of the pprties,

.§>S%’§$Q {
&;p,ijsj<§ | | . ‘

' Dated: 8,3.,1990




"el/;(”}r“ i - f/ Q}
1n to2 dm*le iiga Court of Judicature at Allahabad,

Sitting ab Lucjinow, ,
Y

Hrib Pet.NoT%§23>\of O.

Aziz?&irza - ~=~=Petitioner,
Versus
| Unigin of India and otners ----Opp-par’oies.
L NDE L
' 8.No, Deseripbion of paper. Page. _
1.  Writ pebtition -— 1-9
e Annexure 1- True CO%{ of the confirma-
* tion letter on tne post - |
Of L.D'.C. 10"12Q
S " 2= True copy: of tne order of |
ronobion on tue post of
oDaC . dt ¢ 18. 4» dlo ) 15" 1b.
4, " 5 True copy of the vacancy
- pnsition, - 16,
5., " 4- True copy of the order |
) dto 15/6 .5.55 i 17"200
6.  Affidavit ‘ | — 21-22,
7. Power - 2,

, , &
Lucknow,dateq, | -~ (Aviadesn Kumar)
5.8.8 o | Advocate,

Z ' Counsel for the petitioner,
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1, Aziz M:era, aged about 46. yeo.rs, -

5/0 Late ShrlJL/M/mjﬂ/ | | P

Upper Division Clerk(U.B.Co) s Ceolog:.cal‘

MW Y W N

R RV RS RPN

Survey of India (G.S I1.J, Northern Reg:.on, o .

-Gokhale Marg. Lucknow I o

----~Petitioner.- o
b .

VAN iy, Y
.

- ~ Versus

1. Union of India, o . S S

©2e The Dlreci.or General, G.S.I., 27—Jawahar 5
A .
g ~Lal Nehru Road,-'Calcutta-'16. '
‘3, The Senior Deputy Director General, G.S.I.
T s . Northern Regi_on, 3-Gokale Marg, Lucknows . :
[© : qu -+ 4, The Administrative Officer, G.S.I., Northemm . -
< a°7 .~ Region, 3-Gokhale Marg, Lucknow. -
—-leOPpOSite—barties;




A,

13, That the Deptt.'had promoted the candidates
«to the post of U.D.C. on regular basis from time

to time on local seniority basis.vIt is.saidvthat

_on 26,10.34 the candldates 1nd1cated at 17 to 26

of Annexure No.2 were promoted as recular UluCo
and on 10.12.84, the candidate at Sl.No.27 to 29

were promoted as regular U.DsCe and on 24.5.85

the candidate at'Sl.No.Bl was promoted as regular |

'U.D.C. The pekitioner is at Sl.No. 40 and he has

not'been‘promoted

GQ Thfat in the Deptt. the vacancy position»of
_posts 1s glven below accordlng to whldh 2 posts of

examlnatlon quota and 7 posts of reserve quota i.e.

”9 posts are lying vacant. It is submltted.that no

sultable candldate of reserve quota is avallable

“at present,to fill up 7 posts. A part from it 3 posts

are lying vacaht because Sri Chawla, Sri S.M.Mehrotra

& Smt. Bhagchandani have gone on deputation. As such

_there are 12 posts of U.D.C. which are lying vacant

atpresent. A true postion of the vacancy positionlis _

filed herewith at Anexure-3.

——————-——-——-—-——-—-———-—

Name of alloted. Filled Vacant Remarks
gagrg.—————-—————— —————————— o gmes e S e
1, Superinten-' 16 '14" 2 One post vacant

dent,. ’ . - against deputation
' ' - of SriB.Z.Chistye

DOR03o )
2 offers issued to
S/shri Chawla &

Ke S’M .Mehrotra
. (on deputation)

2. Assisstant . 45 - 39,' _ _6“

Ao :' 1 reserved for: S.T.

Cthd.;...Soo-O



- e e G- — e e R R RS e e Ee me e S SR AR e s e e e e e e -
Name of Allotted. Fllled vacant Remarks ‘
Cadres | _ oo | )

3. UDCe =79 - 70 9 . # 2 Examination

quota, 7 Reserved
.for /8T (sCc-5,
ST-2)

- 3 posts vacant

" against deputation
of Sri Chawla,

SeN.MosMehrotra &
Smt. Bhagchandani.

2. ihat by perusal of Annexure no.l, it.is ciear

that the present petltloner who at Sl No. - 40 comes’
‘within 9'cand1dates which have been left for regular
promotion'if the above said 9 posts; 2 of examination |
'quote and:7 posts'of /ST quota are to be taken into

con sideration.

8¢ That in any case the petitloner may be prov1sionally»
continued on the post of U.D.C. That by an order
= o dated 15/25.5.85 the opposite party mo. 3 has passed
| an order of rever31on/from the post of»U.D.C. to the
post of L.DJ.Ce in persuance of the Sy.Dy. Director
A General (P) letter No.E;&?l&fM‘an]su hoade, 22.4.85
. and,sanctioned-Adrooc appolntment promotlon exp;rlng _
on 14'5 85. ‘A true cooy of the said order dated
-.""1 _ 15/25 5.85 along with the sald order dated 22 4. 85

is flled herew1th at Annexure. v (4)




-

earlier. It is. submitted' that no canaidaﬁe

q, That the order of reversion is 1llegal and
1nva11d as Stlll 12 posts are lying vacant. out
of witkel 12 posts, 2 posts are of examination
quota,7 are of /ST quota and 3 are on the
vacancy created by _deputéti’on as indicated ,

. .

-of 8C/ST quota is available‘ and 2 posts of
. examination quota are also lyingv vacant and

~as such the said reversion is against the term

of promotion order dated 18.2.81 (Anhex., H0e2) e

\e, That on 27.3.85 there is an strike of-
o
employeed of the class 3 and 4 of Geolog:s.cal

_ survey of India due to’ sﬁmv == glaring irregu--

larities of the G.S.I. officers like mlsx_n-use

- of Govt. vehicles, truck, trolly and Jeep etc.

‘and it was con{;i_riued for 3-4 days the details

of said strike were published in the Northern
India Patrika , dated 28.3,85. This strike
and. gherao of the officers resulted the rever-

sibn of the pertitioner.

W That the'promotion orc'}éf of the pertitioner
Annexure-Z to the g‘% petita.on never indicated
that ad—hoc appo:.ntment was tlme bound but the
‘condltlon indicated therein was that the same [\
would contiv‘nixe till regular appointment is 'mfdea

and as such the time bound condition imposged

is redundent itself more over 2 condition can not-




 files this petltlon on the fol]ow1n ground

il. That the petitloner 1s Stlll holding the charge
- of the post of U.D.C. and the sald order of reverSLOnv

dated 15/2504085 has not been 1mplemented S0 far.»

S CIPH P '
.\5' That the-same:e[?hgﬁtlon No.28203 of 1985

Gherau Verma and other Vs. Union of Indla and
, others has been admltted on 24,6, 85 and the -

- operatlon of the order of reversxon (Annex.-4)

has’ been stayed.
i~ _ o ‘ N _
k. That .being agreed by the order of reversion'

dated 15/25.5.85_Anex-4‘the BExkkkkomera petitioner

- Grounds =-:
a) Because the order of reversion dated’15/2535.85 R
(Anhexure’4) fro@'the post'of U.D.Cs to L.D.C,

isillegal and invalid.

b) Because the impugned ordér of reversion

(Aﬁnexurelé)-is'acainst the'terms of'promotion

rder dated 18 2 .81 (Annexure 2) as no regular
| ™~ Mkw
promoteet has 301ned.the post of U.D.C. Q- fpe .

\

~~

. .c)~Because as, per %h!ﬂAnnexure 3} 12 posts are

lying vacant out of Whléh 2 posts are of examina-

tion quota 7 are of $/S'I‘ and 3 are of deputation,

N



S a) Because the_impuéned Annexu-ré 4,
including letter No.6871C/A-22012/17/84/154
dated 22.4.85, is illegal and invalid'as'no.’
time bound ad-hoc promotion was theré but
the limit wastonly to the extent that the
- same would coﬁtinué till'regﬁlar:promotee | .

join the said post.,

e) ,Because the Opp—parties have ndt cénsidered
- - o that the petitionef is‘holding the promotion
| | posts of U.D.C. since 18.2.81 and every peti-
tioner has‘goﬁ his increaments as well a;k |
theré is no Warning,or adverse renark against

axy petitioner.:

£) Becéﬁse the‘Oppéparties'have:acted arbitra-
G rily and with malafide and prejudicial inten-
~ : ‘ ‘tion. in reverting the petitioners to the lower

. ' o post df-L.D,d. from”the post of U.D.Co

g) Because in any-case if the ad-hoc appointment

. is found to be time-barred till 14.5.85, its |

extension was not sought. for from the Ministry

intentionally.

Under the above said circumstances it is
2 respectfully prayed thaf a writ, direction or order

in‘ the nature of Certiorari be’ issued quashing ’;he

‘v"x .

,1déngu&eb&@&ﬁ&xx@&%k&&&&ﬁ&xzxxxx8ﬂ¢iﬁaxﬁxxnm —
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¢
$

impugned order o',f revérsibn dated 15/25.5.85’

: ,1ncludlng letter No.687lc/A22012/17/84/15A

dated 22.4,85 (Annexure 4) .

Any other sultable wrlt, dlrectlon or

order may be 1ssued to wh:).ch the petitloner

is found ent:.tled to.

A

Lucknow, dated, - (avaXyebn Kumar)
5. Q» QG Advocate,
Councel for the Petitioners.
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‘vfrit Petltlon No .
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. Versus

Union of India & othkers
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of 19850
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Annexare Ne .1

GOVERMMENT OF

INDIA

GEOLOGICAL SURVEY OF "INDIA
- NORTHERN REGION . .

3, GOKHALE MARG, LUCKNOV, L
"Dated the December, 1981,

No. /66/2/83,/Adzz1n. T

. ' ' . OFI‘ICE ORDER

The Dy Director General Northern Region, CGsological -

Survey of India, is pleased to conflrm ’che followmg offlcers

of the Geologlcal Survey of Indla in the post and wrbh effect

- from the dates as detailed belowsa

[

Sl No. Name & Present Perticulars of Pertiate nt post Sanct. Place
desigm tion ' pa manent post in whizh now ion of
o ‘ nremously held  confimed, - No, - Post-
. Post  Prom the Post From the. and  1ing.
- | . date date date
A 4, 5. 6. 7. 84
1, Shri R.C.Sharua,UDC - - L.D.C. 1,12.79 G U.P.Circle
5, " Amit Kr,Bose,UDC - - 1.D.C. 1.12,79 & Party Bill
3, " Giani Chand,UDC - - L.D.C. 1,12.79 & H.P.Circle
4, " W.M.Siddique, UDC ~ - L.D.C. 1,12.79 E E.G.(W) -~
5. " Vijay Prakash,DUC - - 1.D.C. 1,12,79° C U.P.Circle
6o " Shabib Dln, UDC - . . .= . LDC. 112,79 B. Internal
7, " Biswanath Dubey Peon 1, 10.66 - L,D.C. 1, 12 79 1 D%iﬁ]gng .
~ UDC (8ic) . B
8, " Sreeram Gupta UDC - - L.D.C. 1,12,79 S U.E.C:chle
: (Ad—hoc) - A e

Contd.~---/2



- VAN
- Y

- 2 -
» |
T. . 3. & 5. 6. 7. 8.
9, Sut.IswariBhagcham - - L.D.C. 112,79 S Delhi Lab, NR.
-+ dani UDE(Ad-hoc) . - - |
10, Sri G.C,Dhoundiyal - - L.D.C. 112,79 8 ZG (), W.R.
. UDC (Ad~hoc). X . : R .
11, Sri Vijay Kr,Bakshi - - L,D.C. 1.12.79 E Jagmmu Circle
' UDC( Ad-hoc) - ] - S L
12, Smt, S.P.Raizada,UDC - L.,D.C, 1,12,79 U Geophysics
B (Adhoo). . e Do TTmmommmTom S
13, Sri I.P:Yadav,UDC eran 1,10,66 L.D.C.- 1,12.79 B §& I Sec, NRO
: (Ad-hoc)m : -
14, S8ri S.,K,Purohit,UDC = - L.D.C. 1, 12 79 R Acs II,,NRO
. (Ad-hoc) - i} o | . “ o
15, Sri A.M.Ansari, UDC - - . L.D.C., 1,12,79 I DORIS, N.R.
- (Ad-hoc) ) . : Co :
16, Shri Dovanad,UDC(Ad-hoc) = - L.D.C. 1,12, 79 R E(C), N.R.
17, " HiraIal UDC -do- = . ED.C. 1,127 R TORIS, N.R,
18, " B.V.Tewari, UDC dom = - L.D.G 1,12,79 R -do-
19, " Md, Aslam, ado- . - L.D.C. 1,12,79 R Palawontology
20, " R. N, Fighra, «Go- - . T.D.C. 1,12.,70 R DDG Cell NRO
21, " Vidya Sagar, -do= - - L.D.C. 1,12,79° R HP Circle
22, " Ashok Kumai‘. -dO- - - IL.D.C, 1,12,79 R Palawontology
55, " Q A.Slddlque—do--. - - L.D.C. 112,79 R S& T Scc.lNRO
24, " RE.L.Shve stcva-do- - -~ L.D.C. 1,127 R Petr olcgy N.R.
2 5. " FK.'Dom'!a.mc.., “dp* - Lal IJ.:D.C; 1.12.79 R J-C Sm'tl Ci?fcl’&
26, " P.P.lewari ~do- « = L,D.C, 112,79 R Drilling Dm.R
27, " Gpireu Vema -fo- - = T.D.C. 1,12,79 R Tigilance NRO
: 280 '! Vo R, Ba.na -do-n - - L D Ce 1 12 79 DORIS, (SiC)

29\. " Bharat Singh -do- SG ufty2. 0,62L.D.C. 1,12, 79 ¢ §& T Sec.,.R,

30, " Aziz Mirza -do- I/Wnterz 9 62 LDC 1.12, 79 . Geophysics Dwn.NR

32, " Badney Shyam _-do- ~ = L.D.C. 1,12.79 E.G.(W),N.R,

33, " Ram Sohai Yadav - do- - = L.D.C. 1,12,79 R . ados

T
G
G
31, B.N.Srlva,staVa,.do-TmeKeena- 1,3.66,EDC 1,12,79 H Chemical Division
H
R
E

34, " Md. Naseem Khan ..do-.. - L.D.C, 1,12,79

Admn,,Sec.,NR

Contdaeese




3
1. 2 . 3 - 4, By .. 6. 7. . B,
35, Sri Sabir Khan,UDC = - L.D.C. 1.,12.79 5 A/C,I, Sec. NRO
©o (Ad=hoc) - - : :
36, Sri Surendra- Prasgad. ’
Mlsra UDC(Ad.hoc)LDC Polish ' ot
.. Mistry 21, 12, 62 L.D.C. 1.12 79 A Despatch -Sec."
37, Sri Amar,]eet Singh Peon 1,10,66 L.D.C. 1,12,79 2 E & T Dim N
| UDC(Ad-hoc) | ‘ : - . N
38, Sri Shysm Kidiore  Peon 1,10,60 L.D.C. 1,12.79 5 Glaciology Diwn
.. Misra,UDC(Ad-hoc). . ' :
39. Sri Naresh Singh- -.do- SGDJ.ftry 21 12 71,LDC 1 12 79 S Drilling «~do-
40, Si Bend Lal Bhat. -L/Wn’cer 1, 10 66 L, :D C 1s 12, 79 G K, Circle
41, sri Sar;;oo Pd. Yadav-do- Peon 1,10,66L.D.C, 1,12.79 5 Glaciology
42, Swt.Usha Bahugina, LIC . - L.D.C. 1,12,79 G Caratorial
- ' . o wing,N.R.
Sd/- |
. {SURAJ PARKASH ) .
Reglona,l Administrative Officer,
o for Dy. Director General.
No.25943A/66/12/81/Admn. | Dated the Decenber, 1981
12 1,82
, Copy forwarded for 1nfomatlon to:-
1, The Sr, Dy, Director Generzl, (Personnel),GSI, Ca,lcutta @i th
reference to the letter No. 355/A..3101‘=/J,/8J,/15A dated 6.8.81
. alongwith 6 spare copiess
2, The Dy.D. G.,ER/NER/CR/SR/WR/MWSB/CoalDlm.,GSI Calcutta/Shlllong/
Nagpur/Hyderabad/Jamur/Bangalore. o
"5, The Pay & Accounts Officer, Geologigal Survey of Indla, ¥R, ,Luckrmw
4, The Director,Kasrmir Circle/FamuCircle/HP Clrcle/PH C:.rcle/Chem.
{' . LabeG.S I.,- Srinagar/Jamm,/Chandigdirh/Delhi,
5, All Divisional /Sectional Head concerned G.S.I.,N. R. ,Luc‘know.
6, Tndi¥idual Concerned, Sri V.R. Rana,, WEG, DONIS,NR, GSI, ko,
n., TPersonal file, . - -
8, The General Secretary, GSI Btaff Union,N.R., GSI, Luc;cnow.
N9, The '

P.A, to Dy. D.G., N R,, GSI, Lucknow.,
A | ' Sd/-
- {surAT PARKASH )

Regl onal Administrative O ffic er
for Dy. Director General.

o
- e -

True=copy
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| | S

D | In the Hén'ble “Court. of Jud.wa,ture at.Allahabad, \ , \
: ) . S © Lucknow Bench, Lucknow. /\'\/
. | . writ Petition No. of 1985. o ‘

. - . v -

Petitioner

Aziz MirZa. ’ . ee "..'..
| Versus
‘Union of India & others  eees Oppe Parties.
Annesure Noo 2. |

18}2.,0/81!

GOVERNMINT OF INDIA

o © GEOLOGICAL SURVEY OF -INDIA
| °  NORIHERY ERGION - |
o No. 7/4/3/@@/81.Estt 140 Lucknow, the Feb., 81, -
\ | 7 oFFFCE QRDER . .
| .'l‘he followmé ]': 13 G's are appomted by the Deputy
‘Direc‘bor General Nor’chern Reglon, Geologlcal _____ Survey of Ind.la,
Tucknow, - to the post of U.D.C. on promotion om. ad-hoc basis
' in Geologlcal Survey of Indla m the scale of Pay of Rs 330- 10-
380..EB- 12~500-EB- 15-560/-_ on. the basis of 1ooa1 senlorlty _
) - weelfe 18 2 81(FN) until firther orders. They are posted at
"—‘( ' . R IN
o the places daown. agalnst them, Co
g1.No. Name of the persons Plgce of posting Pay flxed B
. | | o o m&&c
‘ Shrl R. K. Jaggl o Dril‘.lvingj}m"m.,NR.
| 2, w R, C. Shamma U,R.Circle, N.R.
3, " A« K. Bose Estt.'B' Section,NRO  E.360/-
E "Galn Ghend ~ P.HCircle, Chandigeth . =
B Smt KM.Ka,poor Accou.nts Sec.,l\TRO BSe 540/-

Contde.. ... /2
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o AU~ | | %3 \/

sl no. Name of the persons Place of Post.ing Pay 'fixeg under
. " FR.22-(/Normal
— — Iules
6, Shri M,W.Siddiqui RIS | -
7. " TVijai Prakash = U,P.Circle -
8, " Saheb Din Budget Sec, ,NRO 154330/
9, " VN.Dubey. E.Go(W), R .
10, " 8, R, Gupta . U.P.Circle,NR -
11, sut, Hari Ratlani PEX, NRO R s 530/
12, Sab, Asha Dhusia Transport Dim.NRO.  Rse330/-
13, Smbt, Devi Sachdew Estt.'A' Sec,,NRO  Rse330/«
14, Shri S, N, Singa Cash Sec.,NRO R,330/-
15, " R, & Nag  Geophy,Dim.,NR
16, Sftt, Iswari Bhafgchandani Gh,eni.Lab.,De]_.hi .
17, chri G.C.Dhaundiyal Estt.i‘A;_'_ Sec,,NRO Bs¢ 330/~
18, . " YV, K, Bakshi Jammu” Circle, Jammu -
19, " Jaswant Singh P H,Circle,Chandigarh
20,  Smt. S,P,Raizada Geophy,Divn,,NR I
21, Shd I,P.Yadav S& I Sec.,NRO - B5,350/-
22, " 8, N, Purohit Estt.!B' Sec,NRO  B5,330/-
23, " A, M, Ansari IORIS, NR - -
2 4, " Deva Nand : Drilling Diwn,.,NR . -
25, " Hira Lal DORIS, NR | &
26, " B, V., Tewari EoGo(Cley NR | -
27, | u Hohd.;.Aslam . _ Palaéontology',l\IRO | 54330/«
28, © Taj Nath Misra  Estt.'B' Section k,330/-
'29. % Vidya Sagar  Glaciology Dime,NR w. ...
S0, " Ashok Kumar . Palasontology,NRO Bs ¢ 330/
31e- " Qs A,-Siddiqui - S & I Section,NRO Rs4 330/~
- 3 2. " ReK.L.Sriwastava Petrology , NRO - B9 330/
336 " K, D, Shama JeCircle,Jammu ,NR -
54, " PsPo Tewari .'Di'i‘lling Diwm.,NR ..
- G, Verma . O M, & TV, Sec NRO Rs.S:'SQ/..V
V. R, Rana DORIS, NR - ..
Contdes.es/3
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37, Shri Abdul Rashid Trensport Divn,,NRO £54350/~

38, Swt, Sarita Maini  E.G.(E), ¥R -
30, Shri Bharat Singh S & I Section, 4330/
40, " Aziz Mirza Chemical Divny,NRO .  I5,330/-
41, " B.N.Srivastawa - QeGey Dim,, NR o
' 42, " TRodhey Shyam Estt,'A' Sec.,NFD Bs¢ 330/~
43, " Ram Sahai Despatch Sec,,NRO Bs 4 330/ -
44, " Mohd,Naseem Khan Estt'A' Seotion , Rse 330/ =

They will be reverted to tﬁd r original post of LDC as

soon as the regular promotisces join the post of U,D,C, S
- The above ad-hoc promotion on local seniori ty basis will

not confer on them any right for regular pwomotion,
. S/~ .
"( S. P, Mukherj ee)
Admmlstratl ve Officer,
Br Deputy Director General

Forwarded o the Pay & Accoants Office, Deptt, of Mines,GSI,
Lucknow, The Pay and Allowances ofthe sbove promotees will be

drawn under Temporary PLAN-Head, The temporary posts of UDC
originglly- sanctiened by the Govt, under Mlnlstry's letter
No.J- 11011/134/79-M.2 dated 20 1.81, ,

No.25951A/_4/2/GP/8:Ig.Estt.'A' ... Iucknow, the. 18 Feb.,Bl.
Copy forwarded b r infomation and necessary action t :a

1; The Director of Personnel, Geological Survey of India,Calcutt@
. 2, The Dy,Director General,Geolowical Survey of India,Coal Diwm.,
: Calcutta/ER, Calcutta/NER Shlllong/AMSE Bangalore/WR .Ialpur/

| SR Hyderabad/CR,Nagpur,
3¢ The Liasion Officer, SC & ST, Geological Survey of Indi a,Ca.l.

-

4, The Director . sNR,GSI .
5, The Admn,0fficer, Reec, Cell, GSI,NRO, Tucknow,
6o The Admn, Officer, . _NRO, GSI, Iaknow.

e The Admn, Officer, Estt,'B' Section,§RO, GSI,Luc&now,

84 The P,A. to Dy, D.G,,GSI,NR0 ,Iucknow, |
9 The Regiondl -General Secretary, &SI Staff Union, Iudinow,
10, Shri @, Verma, LDC, O.M.& V, Section, NR,,GSI, Ludk now,
11, Guard file, i ‘ Sd/.. )
R o ‘ Se P, Mukherjee)
ad " Administrative Officer, °

Regg}jéd Goday ... - for Deputy Director Geneml,

18/2/81 - memm—— .
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In the Hon'ble I—Ilgh Court of J’uda.caturé at Allahabad \\

CoL L cknow Bench, I.uck:now.
ert Petltlon E’o. o , of 1985
Azm Mirza - essess - . Petitioner
, Versus

Union of India & others  ....0pp. Parties,

Annexure ‘Ixfo'. 3
VA_GANCY POSITION
‘Neme ofCadre Allotted Filled' Vacant = Remazks
1) Superintendent _16 T 2. onepost vacant

;agenist deputation'
of Shri B.,N.Chisty,

. L ' - B Offer 1ssued
o : ' .+ 1o Shri-Chawlas
& S.M.Mehrotrs
(on deputation)
1 Reserved for
3) U.D.C. w79 _ 70 9 2 Examina‘blon Qt10$a

. 7 Reserved for S¢/
. ST (8C-5,8r<2)

. o _ : - 3 posts wacant
' , ' againts depu- -
tation-of Shri
- ChaWwla, SM, i
Mehrotra and™ "
Ant ,Bhagchandani,
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)‘ % In the Hon'ble ngh Court ot Judi cature at Mlahabad \/
Ludcnow :Bench ’ Luddmow
- Writ Peﬁlulqn;NC.. df e85,
- Aziz Mirza . eeees . Petitioner
_ ' . Versus |
Union of India & Others “ ees OPR. partl es
Annexure Ho, 4
GOVEINIVEIT OF INDIA
GHOLCGICAL SURVEY. OL‘.IITIDI‘A
) NORTHERN REGION
3 GOICE-LALE MARG LUCKNOW

\\ .No. /A.-52016(M)/J/85/Estt. Dated the 15, 5.85

QFFICE ORDER

~ ~ In pursuance of the Sr.Dy D:Lrector General (P), .,
GSI Calw.tta letter No, 687 1C/A 2201J1’7/84/15A da.ted 22,4485
and sanctlon as adhoc a,ppom’cment of promotlon explrlng on
14“.85 the followmg ad—noc promotesq stand :ceverted mthelr ~
| substan’alve/offlclating post as indicated against ‘each Wlth

effect from 15,5.,85(F/N)

S1.No, Name = Post agaist Post to Place of
which-0ffgge which posting
! , on_gdehoc recerted
1) Sri Harnek Singh  Supdt, Asstt, P&H P, Cir cel
. 2) " K,L.Kak Asstt,  U.D.C. Jamm Circle
- 3) . V.P.Handa . -do-  U.D.C. Unit No.I
4) " Irghad Hussain -do- | ..do.. Unlt No., II
5) " Sarwan Rem  =do- - | =D P&H. P, Circle
6) " K,D,Shamma . Uace L. 0. Jamuu Circle
7) " PP.Twgari T P '.do- M,P,I.Dim. .
g8) " G, Verma | - do- . .do- Vigilance Sec,
.9) " V,R,Ram. Y ~do- #/C -II Sec. .
10) " Abaul Rashid ~  =do- . =do- - do-

Contd.‘-.-.../z




.SloNO@ _ Name

11)

12)

14)

Smt.Sarita Maini
Sri Bharat Singh
Sri AV. Mirza -
v BN, S""lV"s‘t
" R, S. S}ngh :
" R, S, Yadav

S 174, Wasaam Khan

" S, P.Mi sTa

"; Anarjeet Singh

n 8, K. MisTa

t Naresh Singh

" Madrio Murari

~ Smat, S.Malh o‘lﬁra, '

P EEE R WAL TR .

."Q&.\

Post against
which 0ffgg.
on ad=hoc,

U.D.C.

a.dO..

-an ’

-_-d.o..
-ce-
-
Cen
dom
':d";
| - d0=
Sr,Asstt,

Librarian .

At

Libratiam

Asstt,Lib. Library
‘ g ' Asstto

Sri R.K.L.Srivastava U.D.C.

LD.C

S3/-
“{ H,R NARULA)"

22

Post to Place of '
which postlng
reverted i(\
L.D,C. Unit Nc, II
.;do.; P& C Cell
-do-  Geophy.Dim.
.: do.: Bu _@ge’c . $ecti dn..
sdo-  Unit No. II
;d:;_- .A,-/C. TI Sec,
;do: Ests, Sectien,
e do- DORIS
-do- | H.B.A Goll
_-do;* Stores Divh.
- 0.0~ Gven; Section,

- e e

M, P, I, Div sion
- 0w

Pet, Division

Abninfstzative Officer,
for Br.ZDy Director General

(op) ,NR

Forwarded uO ’ch° Pay & Accoun“us Offlcer, HR., GoI., Imclnew,
/43201 (1)/ 1/8%/Bstt.

. To.

Copy fc‘omard.ed for infcmmeation & necessar

Deted thes

15,5,85

r seticn tos

The Sr, '.Dy.Dl ector Genarnl (), GSI s Calcutta, ‘
Gzner~1/ Dy, DDrector Genersl, GSI,
Coal Wing, Galcutts/ SR, Caleutia OMS & MC, Calcutta /

NER, Shillong/ CR, ¥agour /WR, Jaipuz/ SR,H:}/\].V—-a-wa '
AI”S‘” Ying, Bangelcre / Training Institute, Hyderabad.,

The Sf'.‘Dy.fDlr :c’cor

[P Y

o Cﬂntd....-../z
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o st ® R S - T e g . . — .

5) The :Dy. )J.rector General/ :l:.reyctor/ Offlcer-m-()harge,

\‘/"
/
e e e = e
1
'
'.. | ‘;—/ / . ) - a

e o GSI @pera’elon Unlt Ho. 1, -Famd.aba.d / @peratmn Umt

m’.

LR

'_,'Ee. II Lucknaw / ( SZLX / .Tammu Clrcle, .Tammu/

{“};\f*_P &. H P, Clrcle chandlgarh‘( ( sie )}m) / ( Slx )f

] - PO - . 'a'

.m B (n Fau o ~

G_eoghymcs IDlva.swn / ]ORIS / ‘M. C P I Ds.w.s:l.on / Q,.G. :
o 'Dﬁv’lswn / Petrology .‘Dl'nswn | / ( sic ) y E?.R.,, e

”.JGSI Lucknow.j f,-a;u”’j.flg?,,,;xw | f. e

B . NS [P . e, S T L B A T

4) »The Admlnlstratlve Offlcer, Accounts II Sectw:n, IT R,, ‘

o -
- . ‘M-": . ~ .

z.,,I I}ucVLno*r

5)"0ffiéi 18 ¢ 8y TR, GST, !
Y S“’anxégf’ n/ Jarm "’IU/ Ch ne igar 7 IDAh radnn/ I:u’ckn ow/ Farl d.abdd/

’

~~Thejzia1scn'off'fi:' ser), S ;;»r‘

.‘. DR i a —." ",, — - PN
:D:L'r«aci:o'f‘ Geno:aal’(OP) g,'ﬂiR,*GS_.LgJJ;J.{.Q;a'. :

" ' " it e % v m - N : ) .'. I VRN
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COVIERT T 0F IWDIA ' ' 0\
FOICGICAL SUNWTY OF TLDIE ' '
z, cg‘;;fs,x:ru Ve

( l“"ﬁ'“l/‘
J.L ot LS e

e 710/..?20 /84/15A ~ dated the ; 22nd April!85,

Subs H‘eldi‘n‘g‘t‘ of_D.P.C‘., f@r'tl?ﬂe: fesder grades
_ of Group 'D* posts on Mini sterial/Non- .
Nlmsu cial Cw“m .
(Tt de stated that from now on D.P.Cs for

conmdermg pz‘omotlon ’co ’che feeder grc des ofGroupuB poots

Of_'“M}n:PS??ffl.;ﬁ}/n}\?"qnaﬁlnl .fate;:'lal(‘rech.) Cadres may be held on

any day in eny région according to the convenience of reglons. '
Slnglu dates for these N P D P.Cs are no longer requlled It

may alwo De no‘tnd that 21l ad-hoc promotlons argialid only

t111 14,5.85, Ad-hoc promotees, who are not regular:r.ped by

14. 5e 8L shall stand authomatlca,lly reverted smce time llmlt |

:t‘o:c' a,d.-noc promotlons is not being extend\,d 'beyond. 14,5, 85

s4/i . -
= PR, Samaddar )
“Administrative Officer
for Sr, Dy, DiractorGeneral (P )
.:Forwarded 1o 2 .

'l’h° Sr. Dy. Director General (oP), ¥R,GSI, Lucknow,

. Wo. /&?2012/1’7/84/15A da,t_ed the Apv-' 185,

Copy Tor 1ni&nmaumn tos . . o
The Adma.0fficer, Sectlon- 164, CHQ,, GSsI, Calcuwba.

1)

2) . The Adm,0fficer,Section174,CHQ, GSI; Calcutta,

3) " The Adm. Officer, DCGU4C1’7-"JA (.:,) CEQ,—GSI, Bulathu,
4) Cugre Tile, Secticna 18A, CFQ,. GBI;- Calauttas

5) All DlVlSlonS a,nd Sections of CHQ.

, ‘ "Sd/;.;i S
(" P B,Semaddar )
Admmlstrct ve 0fficer, ,
'___fqr sr, Dy. Directer Gensral (P).

P T

;o .
o _ |
48 o, Tmis-coDY
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~In the Hon'ble High Court’ of Judicature at kllahabad
, Slttlng at Lucknow.

- - -

\

_‘,In res
Srit Pet.No. of 1985.
Aziz Mirza | ==~ Petitioner
| Versus |

‘Union of India and others — Opposite parties,

- Sy e

hffidavit.
In re:
Writ Petition under Article 226 of the

-Constitution of India

I) Aziz Mirza, aged about 46.years, son of
Late Shri Hamid Mirza, Upper Division Clerk (uUbc),
_ Geologlcal Survey of Indla (GSI) Northern Reglon,

;w3-Gokhaley Marg, Lucknow, do hereby solemnly affirm

as under i~
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1. That the_ deponent is well conversant with the

facts of the case,

(AN

2. That the contents of paras 1 to 12 and 15 of the

' _accompanymg writ petltlon are true to my knowledge

—

ISP - N \i Y%
o : Al¥vocate.

and those of paras 13, 14 and 16 are verlfied on

' legal advice and believe to be true.

'3‘. That émnexures 1 to 4 are the true copies
of kbrkn the:.r orlglnals.

Lucknow, dated,
' S ? ’25'5’

I, the deponent above named verify that

the contents of paras 1 to 3 of this affidavit
~are true to my own knowledge and no part of it

. , ~ ,
is false and noth#ng material has been concealed

so help me Gog. y : ' o

‘Lucknow, dated ¢. g, gjg : .~ ' Deponent,V

I 1dent1fy the deponent ho has

siogned before me, . j \‘1 ‘

Solemnly affirmed before me on S, ? I3~
atih} 0. A.Me/Pele by 5V Aruy Hirae
“"the deponent who 1s identified by ) |
shri A~ve dosdy M\/\N\d,\___ _

Q
Advocate High Court Allahabad.

. I have satisfied myself by:examining the

deponent that he understands the contents
of this affidavit which have been read out

25%% X‘ILQM\and explained by me.

Him

t-émwlg/lﬂg\ _l |

cenh
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Application_ for stay.

oh the facts ahd ciréumetahees»Stated in

wrlt petltlon accompanylng w1th its affidavit,

if 1s respectfully prayed that the operatlon of
ﬁj\' ."“ﬂ y‘the order dated '15/25.5. 85 passed by the opp031te
| party No.3 (Annexure 4) revertlng the petltloner

t

_from the post of UDC to LDC, may be tayed till

the pendency.of this writ petltlon.

. - N
Lucknow, dated o A« Avdh sh Kumar )
Slalas . | -~ Advocate,

Counsel @or the Petitioners..




